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17.32 hrs,

AGREEMENT BETWFEN GOVERN-
MENT OF INDIA, THE CHOGYAL
OF SIKKIM AND LEADERS
OF POLITICAL. PARTIES
OF SIKKIM

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): I beg
to lay on the Table of the House a copy
o the agrecment betwcen the Government
of India, the Chogyal of Sikkim and the
leaders of the political parties of Sikkim,
signed on 8th May, 1978,

CODE OF CRIMINAL PROCEDURE BILL
—contd.

SHRI DINESH JOARDER (Malda) : May
I know the time by which amendments
will have to be given notice of?

MR. CHAIRMAN: You can give them
upto 12 O’clock tomorrow. Now we shall
take up the next item of business,

17.31 hrs.

HALF-AN-HOUR DISCUSSION
IMPLEMENTATION OF LAND REFORMS

MR. CHAIRMAN : Before I call upon
Mr. Samar Guha, I have to say this. Mr.
Samar Guha has requested time for fifteen
minutes. There are four more participants.
I request him to be as brief as possible.

=t W W (TER) o gwea
ARET, T TA 9T & §qAr Avw A4
R FETE, W W AT g e ® fad
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SHRI SAMAR GUHA (Contai): Just a
year before, this House has had furious
discussions on land reforms, from the side
of the Opposition, as well as Congress
members. But after the conference of the
Chief Ministers and the promise that was
made at that time that by December 1973
land reforms would be completed and the
surplus lands would be distributed among the
landless labour, particularly (he Scheduled
Castes and Tribes, interestingly 1 find that
this House bas become benumbed in re-
gard to implementation of those promises.

In reality, this promise or policy of the
land-reform measures of the Government
has proved to be a big fraud or a big hoax.
These are two strong words. 1 am surc that
the hon. Minister will agree with me that
it has proved to be completely infructuous.
‘The report submitted by the Task Force of
the Planning Commission will bear testi-
mony to this. This is what the Raj Com-
mittee as also the Task Force of the
Planning Commmission say :—

“the sad (ruth is that the crucial fac-
tor of effective political support, direc-
tion and control, has been so wanting”
including ‘“‘absence of political will™.

In another highly critical note, the Plin-
ning Commission’s Task Force Report con-
cluded :

“In no sphere of public activity in
our country, since independence has
hiatus between the precept and practice.
between  policy—-pronouncement and
actual exccution, has been as great as
in the domain of land reform’™.

Agnin.‘thc hon. Minister in reply to a
question pathetically  reiterated some of
the reasonings of the failurc of land rc-
form as enumerated in the Report of the
Task Force. He said:

“The hufffles that have come up in
the implementation of land reforms in
the States related to

(i) want of participation of benefi-
ciaries in- the implementation of land
reform;

(ii) absence of correct and upto date

records of fights;
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(iii) legal hurdies;
(iv) loopholes in legislations; and
(v) the lack of political will”,

I would like the hon. Minister to tcll this
House as 1o how has the lack of political
will got anything to do with the land re-
form. The present Ruling Congress wields
absolute administrative will of the people,
both at the Centre and the States, more
than expected by any democratic Govern-
ment in any part of the world. The res-
ponsibility of failutc of the implementa-
tion of land reforms, thercfore, squarely
lics with the Ruling Congress Party. 1
hl:)pc that the hon. Minister will admit
that,

Unfortunately, the gravity of the land*
veform problems  has not been  serioushy
taken note of even by the Planning Com-
mission. &1 per cent. of the people of our
country live in the rural areas, 51 per
cent of them live without minimum wmeans
of subsistence, cuphemistically called living
helow poverty level. The future of econo-
mic developmen 1of our country, the issue
of social justice to the titanic dimension
of poverty of our people and the strategy
of attack on poverty line arc vitally linked
with speedy implementation of land re-
form.

Unfortunately.  even in the  Approach
Paper of the Fifth Plan, it seecms that no
special priority to the urgency of the prob-
lems of land reform has been given. I
am sure that nobody gets the impression
that any priority has becn given by the
Planning Commission, 1 shall quote what
the Task Force of the Planning Commis-
sion has stated.

““T'he programme of land reforms has
heen viewed so far in isolation from the

main  stream  of  economic  development.
The main ingredients of the programme,
like abolition of intermediary tenures,
tenancy rcforms and ceiling on agricul-
tural holdings werc treated as disjointed
programmes and sought to be implement-
cd as such.”

This Approach Paper has not taken into
consideration the economic development of
our country. Everything depends upon the
land reform measures. The land reform mea-
sures have no doubt brought 20 million
tenants into  direct contatt with Govern-
ment, but the fate of the 27 million land-
less agriculture labour -and the millions of
sharc “croppers remained practically un-
changed. Ceiling laws proved to be a big
fraud as most of the lands were transferred
as henami land or recorded in the categories
of exemptions of religious trust, orchard.
farms, public institution, fisheries etc. The
Task Force Report says that the “lands are
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transferred as property belonging to reli-
gious trusts or other persons fictitiously or
collusively recorded.”’ The result of all this
is this that after the land reform measures
were adopted by the States of Mysore,
Orissa and Rajasthan, according to the
Government’'s own  statistics, not a single
acre was found as surplus land. In Bihar
only 700 acres of land was obtained as sur-
plus. According to the Government figures,
about 2.27 million acres of cultivable land
was obtained so far as surplus out of which
more than 509, i.e., 1.15 millions remained
undistributed. The Planning Minister, Shri
Dhar, said that the available cstimate of
surplus land  would be about five million
acres but the latest Government figures
given is that it will be only 3.52 million
acres. This means only .19,—here 1 have
made my own calculation—of the total land
under cultivation has been obtained as sur-
plus. If the total reported areas of land are
taken into consideration, surplus land will
be 1.19%,. According to estimated figure, it
will be only 3% in relation to land under
cultivation and in relation to total reported
area it will be only 49%. This means by
sheer trickery of juxtaposition of benai
ownership, 99.39,, of land remained in the
bands of the land-owning class mostly as
benami land and according to estimated
figure, it will amount to 97%,. Does it not
mean that the Land Ceiling Act has been
proved to be cither a hoax or a fraud?
"Another trickery has been adopted
in fixing the cciling, by making discrimina-
tion between ‘‘assured irrigated land’’ and
‘‘non-assured irrigatcd land’’. In most of
the States upto 54 acres of noun-assured irri-
gated land can be retained by a family of
five persons.

According to the report of the National
Survey out of Rs. 2,000 crores in the third
plan and Rs. 650 crores in the fourth plan
upto 1971 allocated by the Finance Corpo-
ration of the Rescrve Bank of India for
the purpose of irrigation, 90%, of this fund
went to the private sector of the land own-
ing class. Less than 59, of the land owning
class constitute 629, of the agriculturists
and control only 19% of the total land.
Farmers class having arable land between 5
and 12.5 acres constitute 259, of the fami-
lics and own 299, of the total land. The

small and the .middle farmers togcther
constitute  86.59%, but controlling  only
484, of the arable land. Wherecas land

owners having lands above 12.5 acres consti-
tute only '18.59,. these big farmer families
control 519, ot arable land. This means,
‘out of Rs. 2,650 crores spent for irrigation
by the Agricrltural Finance  Corporation
during the third and fourth plan, about
Rs. 1,400 crores had gone only to 13.5%, of
big farmer families. The present ceiling
-will only strengthen their position and help
to concentrate agricultural income to
'18.59%, of the big farmers.
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Unless betterment  agricultural leyy, . as
suggested by the Raj Committee and the
Task Force Report is introduced, it will be
futile to .expect equitable distribution of
agricultural wealth or removal of poverty.
Accm‘dingi to Government report, 82.99, of
the small and middle farmers own Jland
assests  constituting  only  39.7¢,. But
10.79, big farmers own 22.2% and 6.4%,
rich farmers own 838.1% of the land assets.
According to.the report of the Burcau of
Labounr and "Employment, the number . of
agricultural labour is increasing. ’

Agriculture Labour .

(Percentage)
1050—55 1956-57 1963—65
With land 49.93  42.87 38.65
Without land 50.07 57.13  61.17

Land Reforms of West Bengal are consi-
dered as a model, but even there much less
than 19, surplus land could be secured.
Even more, 509, of the surplus remained
undiitributed. In 1961 agricultural figure
of labour was 13.39, but now it is .255%.

Coming to the fate of sharecroppers, they
have got some bencfit but due to the ab-
sence of land records and litigation, their
benefits have been in reality denied. In
West Bengal alone about 45,000 cases have
been started to oust the tenants and share
croppers.

It can be easily imagined that regarding
such case of litigation, the all-India figures
will be fantastic.

Here, the Task Force Report say;:

‘There is nothing to prevent a decter-
mined group of landowners from adapt-
ing ‘“‘other methods’ to throw out phy-
sically from the land the share-croppers.
It has been found that very often the
landowners short circuit the provisions of
tenancy law.... the share-croppers
could not withstand for long the econo-
mic and social sanctions that were ap-
plied gainst them by the landowners.

In the Chief Ministers’ Conference, it was
decided:

‘‘State  Government set up non-official
bodics at appropriate tenets and place
competent officials organisation in order
to administer the ceiling legislation.”

What has actually happened? Everywhere,
Congress Committees have been set up. They
are covering benami landowners; they are
covering rich and big landlords and distri-
buting lands only to their own party

proteges.
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« [Shri Samar Guha]

In the end, I want to ask some questions.
1 want to know from the Government whe-
ther they will impl the recc la-
sions of the Raj Committee and the Task
¥orce Report by taking measures:—

(i) to allocate special funds in the Fifth
Plan for preparation of records of right;

(il) to strictly implement ceiling laws
and tenancy Act;

(iii) to extend necessalz' inputs to new
assignees of surplus land;

(iv) to set up Land Reforms Organisa-
tion as a parallel body to Land Revenue
Admimistration so that land reforms may
not be one of the many functions of the
Revenue Departments;

(v) to separate land reform measures
from the scopc of ordinary judiciary by
setting up Special Land Tribunals to
bring justice to the door of the people;

(vi) to amend the Ninth Schedule of
the Constitution so that ceiling land could
be kept outside the jurisdiction of the
ordinary courts;

(vii) to take steps for distribution of sur-
plus land vested in govenment with I2
months;

(viii) to give necessary supply of inpuis
1o the poor cultivators by assuring secu-
rity of the tenure;

(ix) to introduce betterment levy on big
farmers;

(x) to set up special ldmi.nislrative.cell
in cooperation with all parties committee
to unearth benami land and assure distri-
bution of surplus Jand to poor tillers;

(xi) to change ceiling laws regarding

*agsured” and ‘‘non-assured” irrigated
lands;
(xii) to provide legal aids to share-

croppers and tenants to fight litigations
against them;

(xiii) to provide homestead land to
all Scheduled Castes and Scheduled Tribes
people;

(xiv) to enact deterrant laws against
benami land holders; and

(xv) to give top priority in the Fifth
Plan to integrate land reforin measures
with overall economic development pro-
grammes.

MR. CHAIRMAN: Shri S. M. Banerjee
—absent; Shri D. Deb—absent. Shri P. G.
Mavalankar.

284

SHRI P. G. MAVALANKAR (Ahmeda-
bad): Firstly, 1 would like to ask whether
the Government is earnest about the pro-
blem of land reforms. This is the basic
question.

Secondly, have the Union Government
and various State Governments evolved a
rational pattern about land reforms?

Thirdly, has the Government carefully
looked nto the economics of the matter,
particularly, what about the danger of
fragmentation of land? What is the unit of
the economically feasible and protitable
land distribution?

Finally, with regard to the land ceiling
le%islation. I find, because of the fact that
a lot of years have passed by, nothing signi-
ficant has happened. Already, the land-
lords, big and small, have done their ut-
most to dodge the possible effects of this
land reforms and land ceiling programme.

How is the Government going to tackle
this problem of dodging and evasion of the
desired objectives of land legislation . . ..

MR. CHAIRMAN: Undoing the evasion
or arresting the evasion?

SHRI P. G. MAVALANKAR: Arresting
the evasion and setting the matter right.
Already a lot of time has been wasted and
nothing has been done.

Lastly, I would like to say that, in the
answer given on 28th March 1978, it has
been mentioned by the Mirister that one
of the hurdles is ‘lack of political will’.
This is really an admission on the part of
the Government that they have not done
their job to educate the people and enable
the people to accept these reforms in the
right spirit and in all its effects. My last
word, therefore, is this. The Prime Minister
and many of her colleagues, every now and
then, both in the House and outside, talk
about the will of the people and they say
that the Opposition are coming in the way
of the will of the people. I want to ask:
what about this political will which, the
Minister says, is lacking? Apart from the
Opposition, what have the Government
been doing to see that the will of the peo-
ple is articulated in the right manner in
time?

A aw wxr v () ¢ el
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Vi u ever attended the meeting of the
l:;:)ctnzlgnt Committee? Was land allotted
to farmers? Please let me know when and
where you attended the meetings, leaving
aside Maharashtra.
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THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): The question of land
rcforms is a burning issue before the coun-
try. Several problems have been posed here
and it is very difficult for me to deal with

in the limited period with all the pro-
blems.

As 1 have stated in my reply on that
day to the question, I have enumerated va-
rious reasons as to why it was not possible
for us to implement the land reforms in-
cluding land ceilings. It is truc that ope of
the reasons I have stated is lack of political
will. Let us not forget that this is a vast
country and particularly, the subject that
we are discussing to-day is a State subject.
In spite of that, it was under the able
lcadership of the Primc Minister . . .

SHRI SAMAR GUHA: You are in power
in all the States except in one.

SHRI MOHAN DHARIA: Under the able
leadership of our Prime Minister, we bro-
ught together all the Chief  Ministers.
The guidelines were accepted and all the
Statc Governments have been told to have
their cciling laws, amended ceiling laws
or fresh ceiling laws implemented and also
to sce that the surplus Jand is distributed
by December 1978, Naturally, when we
arc discussing here to-day on a premature
date, this is not exactly the appropriate
time to have a discussion but any way,
I am sure this will help us in getting these
things implemented and taking the eelings
of the ouse to the Ministers and the
Chief Ministers concerned.

By this time eleven States have already
enacted fresh lﬁislnion and other States
have either passed or formulated their Bills
and some have actually sent their Bills for
assent and that is how I have no doubt
that within this J;"M stipulated, that is
by December 1973, not qgnly the ceiling
laws will be enacted but the State Govern-
ments will also see that they are properly
implemented.
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It is again said that there has not
any_distribution of_ the - surplus land. })tcc:;
again not correct. Then the waste land of
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_SHRI SAMAR GUHA: From the statis-
tics given to me, 1 have said that uptill
now in three States not a single surplus
land has been distributed. Out of the cul-
tivated land only .19, all over India is the
surplus land. This is mathematical calcula-
tion and I say only .19, of the total land
;m::ler cultivation you have got as surplus
an,

18 Hrs.

SHRI MOHAN DHARIA: The point is
that when we think of this problem, what
we have agtually achieved, is the main thing.

en vou say it is a fraud it is a hoax,
should we not try to understand the reali-
ties? Therefore, I am submitting that 5.7
million hectares of surplus land, from the
Government land. has already been dis-
tributed and besides, .5 million acres of
the surplus land had already been made
available because of the earlier legislation.

MAY 9, 1973 Land Reforms (H.A.H. Dis.)

288

As 1 said in the beginning, we are not
haﬂ)py with the pace in which these lamd
ceiling laws and land reforms are heing
implemented by the State Governments. I
do not want to hide anything at all. How-
ever, not to take into consideration all
these facts and to say that it is a hoax or
a fraud, is saying too much and I would
not concede to the charge of the hon. Mem-
ber. He has quoted from various reports
from the Planning Commission. The Plan
Documents themselves have categorically-
mentioned how we have been emphasising
the importance of land reforms and land
ceiling laws. He quoted from the Task
Force Reports of the Planning Commission.
We have preparcd the guidelines and we
have sent them on the 24th April to all the
State Governments. We have requested the
State Governments to see that adequate
funds are made available especially in respect
of those areas where, without such addition-
nal amounts, it will not be possible for them
to cultivate (he surplus lands made available.
$0. we have donc all these things. Regard-
ing the machinery, we have already suggest-
ed that there may be a special machinery
for implementation of all these land laws
and there may be scparatc Commissioners
for the implementation .of these land laws.
This applies to the machinery at the district
level and at the local level! All these dis-
putes should be taken out of the jurisdic-
tion of the civil courts— I <y so, with due
respect to the civil courts. ‘Fhere should be
special tribunals to go into all these aspects
and also o take carve in sceing that the
matters arc not any further delayed.

Regarding homesteads to landless labour-
ers, 1t is our policy to grovnde homesteads
to landless labourers and during the Fifth
Five-vear Plan we are making the neces-
sary allocations.

Regarding the Raj Committee’s Report,
hon. Members are awarc of the recommen-
dations of the Committee. They have to be
implemented by the State Governments. We
cannot forget the political difficulties (hat
are being faced by cvery party. When they
were in power, they could not do certain
things; we can understand all these things.
It is a pressing problem. it is a burning
problem, and naturally, we are attaching
the greatest importance to this problem.
and we have urged upon the State Govern-
ments to cxpedite the implementation pro-
cess as early as possible as have been stipu-
lated in our guidelines.

Then mv friend Mr. Mavalanker asked
me a question whether the Iiuvernn-ncm is
earnest. 1 must again say to the House that
those old days are gone. The government
is absolutely earnest and serious. When the
government assures to the country the assur-
ance of the governments is absolutely serious
and earnest.
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One more question asked by Mr. Mava-
lanker as to what happened to the frag-
mentation. We have requested the State
governments to have programmes of land
consolidation and see to it that the hold-
ing could be economic holdings. At the
same time let us not forget the problem
of those who are most backward and social-
ly backward. Therefore, whenever surplus
land is available priority should be given
to landless labourers particularly belonging
to scheduled castes and scheduled tribes. If
they are not given a piece of land it will
never be possible for thc weaker sections
to stand on their own. At the same time
in our guidclincs we have told the State
governments o take care of this problem
of fragmentation. It is not merely distribu-
tion of land. Out of this distri{)ution we
have o make it more productive. Until
and unless the holdings are economic they

cannot be productive. Thercfore, we have

taken that care.

My friend Shri Daga has also raised seve-
ral questions. He has asked how many mcet-
ings I have attended in other States? I have
not attended any meeting as I am not in
the habit of attending a meeting without
invitation. Mr. Daga also raised the point
as to how many officers have been suspend-
ed? 1 think Mr. Daga is justified in rais-
ing this point. If we want these things
to be implemented we shall have to be
hard against those who are to be the im-
plementing authority.

Lastly, coming to the point of people’s
involvement wc have been requesting these
beneficiarics should have their associations.
One major reason for their not getting the
richer peasantary which  was  always
organised and had domination everywhere
but the landless labourers were most dis-
organised and naturally their undue ad-
vantage was taken.

SHR1 SAMAR GUHA: Those who tried
to organise the power section were dubbed
as naxalites and agitators.

LISBLSS  1,0{0—9-10-73--GIPS
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SHRI MOHAN DHARIA: It is not the
question who is dubbed but are we serious
to ourselves? If we are committed to this
philosophy then why not we all take this
responsibility of mobilising the weakest
sections in society and see that justice is
rendered. (Interruptions).

MR. CHAIRMAN: Let Shri Samar Guha
not interrupt any more. It is past six O’
clock already.

SHRI SAMAR GUHA: We are ready to
cooperate. Therefore, he cannot blame us.

SHRI MOHAN DHARIA: I would like to
appeal to all the Members, and those who
are the elected representatives of the rco-
ple—to whatever parties they may belong
is immaterial, they should be taken into
confidenoce . ¢ & .

SHRI SAMAR GUHA: But all MPs are
excluded from all committees in West
Bengal at least. This has never happened
during the last 25 years. I am ready to
co-operate, but from all committees, the
MPs arc excluded, and it is only a Cong-
ress committee which is there.

SHRI MOHAN DHARIA: If there is
any specific complaint, 1 am prepared to
look 1nto it, and I shall personally look
into it. For I believe in domocracy those
who arc clected by the people shall have
to be involved at all levels. If there is
any complaint, T am prepared to look in-
to it.

I would like to appeal to hon. Mem-
bers not to treat this problem as if it is
the problem of just one political party. It
is a national problem and it is a social pro-
blem. A solution of this problem can re-
build our whole Indian economy and new
social structure and, therefore, I seek the
cooperation of all sections in this matter.

18.10 Hrs.
The Lok Sabha then adjourned till Fle-

ven of the Clock on Thursday, May 16,
1978 /Vaisakha 20, 1895 (Saka).



